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1. Whether Reporters of local papers may
he allowed to see the judgement 7
7. To be referred to the Reporters or not?

JUDGEMENT (ORAL}

(DELIVERED BY HON'BLE SHRT J.P. SHARMA MEMBER (1) . )
In this application, the applicant Shri

Harbans Singh, Telegraphist, posted in the office
of DO, Roorkee and he has Wmnishnent
orders dated 15.11.88 and 7.3.39 also claiming that

he may be allowed his salary dues from January,

1997. It is not disputed that the applicant is
posted under Assistant Sajperi.ntandent officers of
Railway Office at Lucknow and Supdt. , Telegraphic

Traffic Office,Ssharanpur and Roorkes respectively.
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Lthe places are in Utter Pradesh, for which there is

a Bench of Central Administrative Tribunal located
at. Allahabad with Circuit Bench at Luckmow. On the
last oocasion the Division Bench passed an order
that the applicant  should get permission of -
i.nst,itt.!tir;g' the application, if so désired, of the
Hon'ble Chaimean  under the r\’ale\a;ant Section 25 of
the Administrative Tribunals Act, 1985. The mater
appeared to have been considered by the Hon'ble
® Chairman on  1.5.92 and on perusal of this petition
it was observed that there is not a si.ng}é grciu'nd
stated which could be justified to institute the
proceedings  before the Principal Bench. The
Registry was directed to place the metter before
- thwe amn;pr.iate Banch.

We have oonsidered the matter in  the
® i light of the territorial Jjurisdiction of the
Principal Bench. Aa  poar Rule 6 of the

Aministrative Tribunals (Procedure) Rules, 1987

‘the applicant can  institute an applicvation for

redress of his grievance where the cause of act_ion

wholely or partly arises, at the place of his
/

posting with an exception to a retiree or dismissed
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emplovee who may institute the same at the place of
his rmudmcxm The applicant is still in service.
In the present. case, the applicant is posted in

H.p.

Para-8 of the appl i.cat:i.on deals with the
rel lef clause. Ralief-1 is regarding the transfer
hak to Saharanpur. Relief No.Z is for quashing
the mnishnent‘ order dated 15.11.88 and 7.3.89.
Both the orders have.been passed administratively
by the offices located in Uttar Pradesh. The third
relief is for the salary dues from Jamuary, 1992
and that too can be reimbursed from Head of the
office ;; Head of the department. as the case may

be having their offices in Utter Pradesh.

The learmed counsel for the applicant,
howaver, stressed that the applicant bhas  been
victimised becavse of his commmity and that he has
bean transferred to Gopeshwar, UP as a result of
some malafide action on the part of administration.
This is a question to be entered into on the merit
of the case. Regarding territorisl Jurisdiction
primarily the place wl:sem the cause of action in

. Aokl b
part or whole has  arisen 4a-the place where the
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application can be instituted. - To our mind,
therefore, since there ig no permission of the
Hon'ble Chairmen  that the application should be
retained in the Principal Bench, so the present
application is bevond the territorial Juirisdiction
of the Principal Bench and therefore disriosed of ag
not. maintainable and the applicant to take the same

or withdraw the same to file it in the appmpriate

Bench of the Cont.ra)l Administrative  Tribupal

subject to the law of limitation.

by el Sennion s
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